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Order dated 3.1.2003 

Heard Shri P.Jena, Advocate for the 

Appl icant and Shri D .N .Mishra, learned Standing 

Counsel for the Railways/espofldefltS. 

pplicant( a personnel, originally 

from the Open LinewaS deouted to Construibn 

Organisation of the Railways: where he rece vëd 

two ad hoc promo t ions. vfnen he was as ked to 

go back to his parent Department/Open Line/ 

Mancheswar Carriage Repair wcrkshop, he filed 

the present Original Application under Section 

19 of the .T.i-ct, 1985. 

It has been disclosed in the counter 

filed by the Railways/Respondents that bec&ise 

of paucitY of budgetary allotment/posts, the 

Applicant has been ordered to he repatriated to 

his parent Department/Open Line. 

At the hearing of this case, Shri Jena 

for the AppliCant stated that the authorities/ 

Resooflcleflts are going to f i1uo the posts  
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the Construction Organisation, by taking other persons 

from the Open Line and thereby the Respondents are go ing 

to replace one temporary hand by another temporary hand; 

and as a result of the same, the Apolicant is going to 

be adversely affected; both on financial front and in the 

status. 

In the aforesaid premises, it is directed, if 

the Respondents intend to fill up any post in the 

Construction Organisatjon, then they should give first 

preference to the Applicant, by keeoing in mind the 

experience gathered by him in the Construction Organistion. 

With the aforesaid observation and direction, 

this O.A. is disoosed of. No costs. 

Send copies of this order to Respondents and 

free copies of this order be also handed over to the 

counsels of both sides. 
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